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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.LNO 194/91 

DATE OF DECISION 2411-195 

Mr. 	...,. Khusal 
	

Petitioner 

Mr. K.K. Shan 

Versus 

union of India and Others 

Mr. U.S. Shevde 

Advocate for the Petitioner (s) 

Respondent 

Advocate for the Respondent (s) 

CORAM 

p 

The Hon'ble Mr. 	V.Radhakrishnari 	 r'cmber (A) 

The Hon'b!e Mr. 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 
	

j7 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



Ramabnai D. Khusal 
C/o Secretary 
Western aailway Ernpi'ecs 
un ion, Down Line a ii ay 
Colony, Mehmedabad, I<heda District. 	 AplAicant. 

Advocate 	Ivir. K.K. Shari 

Versus 

Union of India 
NOtice to oe served through 
SEcretary, Ministry of Railays 

' I, 

	 Rail 3hazan, New Delhi. 

The General Manager 
Western Railay 
jeadcruarter Of ficc, 

Churchgat, I3ombay. 

Div.-sional aailway Manager 
Western Railay, Divisional Office 
Pratapnagar, 3aroda. 	 Respondents 

Advocate 	mro N.6.  Shevde. 

ORAL ORDER 

In 	 Date: 24-11-1,95 

O.A. 194 of 1991 

per Hon'ole Shri V. Radhakrishnan 	Methber (A) 

Heard Mr. K.K. shah and Mr. 3tevde learned advocates 

for the applicant and the respondents resp:ctieli. 

2 • 	 Mr. Shevde r ings to notice a copy of the dead 

uirt€rs, Western Railways 1eter dated 6--1995 which has .een 

filed with the reply, according to which the competent a.itnority 

i.e. the Railway 3oard has given approval for the appointment 

of the applicant as casual lahou.er/ustitute  labourer (fresh 

face) to the post of Safaiwala. 

0 0 3. 
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3. 	In view of the said appL oval of the Railway, Soard 
)••y 

conveyOLthe General Manager, western Raiiway to the iivisional 

Office, Baroda, Mr. K.K. Shah agrees that the appiicants 

grievance no longer s.iosists. It is however, hoped that in 

view of the indigent circumstances of the applicant the 

ivisional Office, Baroda will take expeditious action to 

4 	apoint the appi. icant as Safaiwala and in any case within 

8 weeks from the date of receipt of a copy of tht order 

if he r'ias not been already appointed. 

The application stands disposed of accordingly. 

NO order as to costs. 

(V. Radhakr ishnari) 
Meriber (A) 
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